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ReQiSf;ratiDn T .4, No,1543 of 1986

Pyare La] Sharma Vs, Union gof India 2z Another,

Are employees gf respondents Railuays ag Substitytes,

The syit was instituted Dy them with 4 prayer that

defendants From illegally breaking their Continyous
Service as Substitute Shuntman in Tegular scale gof

Pay on reqularp basis pg issued, The learned Counsel

have been Continuing ip Service singe the institytion
of the Civij Suit Wway back in 1985. Hence the syuit

3 has becaone inPructunus. Under the circumstancea,

ard
the Suit/Tran5Fer/ﬂpplication is dismissed as having

become inFructuuus.
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Member (A) Vice (Wairman

Oated the 4th April, 19g3.
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